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'THE HARYANA VETERINARY COUNCIL
ACT, 1976.

(Haryana Act No. 37 of 1976)

[Received the assent of the Governor of Haryana on the 27th July,
1976, and first published for general information in the Haryana
Governmen: Gazette (Extraordinary), Legislative Supplement, Part I of
4th August, 1976].

1 2 3 . R 4
Year | No, Short title Whether repealed or otherwise
) ' affected by legislation

1976 | 37 The Haryana

Veterinary Council

Act,1976. -

AN
ACT

to provide for the registration of veterinary practitioners in the State
of Haryana and for matters connected therewith.

BE it enacted by the Legislature of the State of Haryana in the Twenty-
seventh Year of the Republic of India as follows:— '

1. (1) This Act may be called the Haryana Veterinary Council Act, Shorttitle,
1976. ' extent and
commnencemnent.

(2) Itextends to the whole of tﬁe State of Haryana.

(3) Itshall come into force on such date as the State Government may,

bynotification, appoint.

2. InthisAct, unless the context ot erwise requires, Definitions.

(e) “Council” means the Haryana Veterinary Council established
under section 3; ' '

(b} “Director” means the Direcior of Anymal I iusbandry, Haryana;

{¢) “Govemment” means the Govemnment of the State of Haryana;

1. For Staterentof Objects and Rcasons,_see Hai-}-ana Government Gazente {Ltra.),
dated the7th July, 1976, page 1295.
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(d) “hospital” means an institution where animals are treated by
methods approved by the Council;
{e) “member’ meansamemberofthe Council;
() ‘“prescrnibed” means prescribed by rules made under this Act;
(g) “President” means the President of the Council;
(h) “recognised veterinary qualifications’™ mean any of the veterinary
degrees or diplomas specified in the Schedule;
+ (1) “register’” means aregister of vetennarypracnnoncrs mamtained
under section 16;
(G} “registered veterinary practitioner” means a veterinary
practitioner registered under this Act;
(k} ‘Registrar’means the Registrar appointed under section 14;
fl) “Schedule” means the Schedule appended to this Act.
Establishment 3. (1) With effect from such date as the Govermment may, by

ofCowncil.  npotification, appoint in his behalf, there shall be established for carrying out
the purposes of this Act a Council to be known as the Haryana Veterinary

Council.

.. (2) The Council shall be a body corporate with the name aforesaid,
having perpetual succession and a common seal, with power to acquire, hold
and dispose of property, both movable and unmovable and to contract, and
may by that name sue and be sued.

 Constitution of 4. {1) TheCouncilshall mnsxstofthe foIlowmgmembels,namaly —

Courcil.

(a)
(&)
{c)

{d)

the Director,... ...ex-officio members
the Principal of each veterinary college, .....ex-officio member'

one member to be elected by each faculty of veterinary science
or faculty, by whatever name called, which deals with veterinary
education in the tmiversity or univemsities in the State off Jaryana ;
four members to be elected by veterinary practitioners residing
in the State of Haryana and registered under this Act, ot in the
case of ¢ first eiection, gualified o be 5o regisicicd;

Wi iR W b o paied by S Covenunoni llorm arsongst
the registered veterinary practitioners under this Act, orin the
case of the first nomination, qualified to be so registered.
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(2) The Director shall be the President of the Council.

5. Intheevent of the requisite number of members not being elected
under clauses {c) and (d) of sub-section (1) of section 4, the Government
may fill up the vacancy or vacancies by nominating the required number of
registered veterinary practitioners and 2 person so nominated shall be deemed
to be a member duly elected.

. 6. Thename of every person elected or nominated under section 4 or
section 5 shall be published by the Government in the Official Gazette.

7. The Council may permit a member to absent himself from the
meetings of the Council for a period not exceeding six months.

8. (i) A member shall be deemed to have vacated his seat who—

(a) .failsto accept office within a period of thirty days of the date of
his nomination or election ; or

is absent, wiithout excuse sufficient in the opinion of the Council,
. from three consecutive meetings of the Council ; or

%)

is absent out of India for a period exceeding six consecutive
months.

(©

(2} On the occurrence of a vacancy referred to in sub-section (1), the
President shall forthwith report the fact of such vacancy to the Government.

9. If a member dies or resigns his membership, or ceases to be a
member as provided in sub-section (1) of section 8, the vacancy shall be
filled within a period of three months of the occurrence of vacancyby afresh
election or nomination, as the case may be.

10. (1) Theterm ofofficeofa membershall be five years from the date
ofhis acceptance of office. -

(2} A personceasing to be s member by reason of the cxpiration of his
term of office shall be eligible forre-election or re-nomination.

11. (1) No business shall be transacted at a meeting of the Council
unless a quonm of five members is present.

N Tew tha nbvnmns ~nftha t..,......,i "t ot o ke o .-m.-.—...i....... e
\ev i adi 0 A0ECHTT GO FICSIGlaL 80 3 InCCURT, SO0 TRl NGl o

be chosen from amongst the members present, shall act as President.

(3) Saveas otherwise provided in clause {b) of sub-section (1) of section
25, all questions arising at a meeting shall be decided by the votes of the
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majority of the members present and voting, or, in the case of an equality of
votes, by the casiing vote of the Prestdent, or, in his absence, of the member
presiding at the meeting.

(4) Noactor proceedings of the Council shall be deemed invalid merely
by reason of a vacancy in Council or of a defect in the election or nomination
¢f a person acting as a member.

Repulations as 12. (1) Subject to the provisions of this Act and the rules made
to meetings.  thereunder, the Council may make regulations in respect of —

(a) thetime and place at which meeticg shall be held;
(b) theissue of notices convening such meeting; and
(c) theconduct of business thereat,

(2) Until such time as the regulations referred to in sub-section (1} have
come into operation, it shall be lawful for the President to summon, by letter
addressed to each member, a meeting of the Council at such time and place
as to him shall seem expedient.

Payntent of - 13. There shall be paid to the members such expenses as may from time
expenses to  to time be prescribed by regulations under clause (a) of sub-section (1) of
members. sections 35.

Appointment 14. (1) The Council —
f repi . )
zmr:f” stear and (@) shallappointaRegistrar; B
employees. (b) may grant leave to the Registrar and appoint a perscn to actin

hisplace;

{¢) shall payto the Registrar and to the person,if any, appointed to
© actin his place, such salary and such allowances, 1f any, as the
Council may deterrnine fomtime to time ;.

Provided that the appointment and the salary and allowances, if any,
of the Registrar shall be subject to the previous sanction of the
Government,

(2} The Council may appoint such other employees as itmay consider
nccessary for the pmposcs of Ihlb Act and shall pay them such salary and

Pk Y "I“l H
(2) £E50 nn..‘}:’.ibuu.l Or Lu.\.. ut-l iS5G :_.,-Pmuu..u i aict iil lli\ dxu-\.r "uln.li gl as

Secretary to the Council.
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(4) Every person appointed under sub-section {7) ar sub-section (2)
shall be deemed to be a public servant within the meaning of section 21 of'the
Indian Penal Code, 1860.

15. (1) The Council may punish or dismiss a person appointed under
sub-section (1) or sub-section (2) of section 14 after he had been given a
reasonable opportunity of showing cause against the action proposed to be
taken against him :

Provided that—

(a) previous sanction of the Government shall be necessary in the
case of a person appointed under sub-section (1) of section
14;

(b) aperson appointed under sub-section (2) of section 14 shall
have aright of appeal to the Government against an order under
this section within a period of thirty days from the date of the
communication of the order to him.

(2) The power to punish conferred by sub-section (1) shail be deemed
to include the power to suspend an employee. .

(3) The power to dismiss conferred by sub-section (1), shall be deemed
to include the powers to suspend any employee against whom the powers of
dismissal might be exercised, pending inquiryinto his conduct.

16. (1) The Council shall, as soon as convenient after the commencement
of this Act, and from time to time as occasion may require, make orders for
regulating the maintenance of the register of veterinary practitioners.

(2} Theregister shall be kept in such form as may be prescribed.

17. The Registrar shall keep the register of veterinary practitioners in
accordance with the provisions of this Act and of any orders made by the
Council and shall from time to time make all necessary alterations in the
registered addresses or appointments, and the registered qualifications entered
iherein or titles, of the practifioners cnterced therein, and erase the name of any
practiioners who have died.

18. (1) Everyperson holdingany ofthe qualifications referred to in the
Scheduie and every person ior the fime being registered under any Act for the
registration of veterinary nractitioners in force in any nther Siate in India if
reciprocity of registration has been arranged with the authority administering
such Act, shall, subject to the provisions hereinafter contained and on payment
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of such fees as may be fixed in that behalf by rcgulatfons made under clause
(b) of sub-section (3) of section 34, be entitled to have his name entered in
_the register of vetennary practitioners :

Provided that the Registrar shall refer to the Council an application for
entry in the register from a person in respect of whom he considers that the
Council may wish to praceed under sub-section (1) of section 25 :

Provided further that the Registrar, if so directed by the Council, shall
refuse to register the name of any person notwithstanding the fact that he is in
possession of veterinary degree or diploma recognised and included in the
Schedule.

-(2) The Government may, from time to time, by notification, amend the
Schedule.

Power of 19. The Council shall have power to call on the governing body or
Council to call authormes ofa veterinary college or schoal, included in or desirous of being
forinformation  jncluded in the Schedule—

from veterinary. ) ) ) o )

(a) to furnish such reports, returns or other information as the
Council may require to enable it to judge the efficiency of the
instruction given therein; and ‘

(6) toprovide facilities to enable a member deputed by the Council
in this behalf to be present at the examination held by such -
college or school.

Information 20. Everyperson who applies to bave his name entered in the register—
;;%?Qﬂtotgr : () " must satisfy the Registrar that he is in possession of recogmscd

registration, : veterinary qualifications ;

() mustinform the Regjistrar ofthe dates on which he oblamed the
title or qualifications which entitled himto claim registration under
this Act; and

{c) give the Registrar any information which he reasonably may
require for the purpose of discharging his duties under this Act.

Entry of new 21, Ifa person whose pame is entered in the register obtains any title or

titfe and qualificaiions other than the fitle or qualifications in respect of which be has

qualifications  peen registered, he shall, on pavinent of such fees as may be fixed n this

M rCISICT. behalf by regulation made under clause (b) of sub-section (1) of section 35,
be emfitizd o have an sairy siating such eiber Dile or qua abfcalivns made
against his name in the register, either in the substitution for, or in addition to,
any entry previously mads.
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22. All feesreceived by the Council under this Act shall, in the manuner
prescribed, be applied for the purposes of this Act.

23. Ifaperson is dissatisfied with a decision of the Registrar, refusing to
enter any title or qualification of such person in the register, he may, at any
time within a period of three months from the date of such decision, appeal to

the Counetl.

24. Anyentry in the register which is proved to the satisfaction of the
Council to have been fraudulently or incorrectly made, may be erased under
an order in writing of the Council, after notice has been given to the person
concemed and his objections, if any, have been considered.

- 25. (1) The Council mayupon reference from the Registrar or otherwise

prohibit the entry in, or order the removal from, the register of the name of

any veterinary practitioner—

(@)

(2

who has been sentenced by a criminal court or a court martial
to imprisonment for an offence indicating in the opinion of the
Council such a defect in character as would render the entry or
continuance of his name in the register undersirable ; or

whom the Council after inquiry (at which an opportunity has
been given to him to be heard in his defence and to appear
either in person or by counsel, vakil, pleader or attorney, and
which may at the discretion of the Council, be held in camera)
has found guilty by a majority of two-thirds of the members
present and voting at the meeting, of infamous conduct in any
professional respect.

(2) Nothing in sub-section (1) shall be deemed to justify the exclusion
or removal from the register of the name of any veterinary practitioner on the
ground of his adoption of a theory of veterinary medicine or surgery not in
accordance with the accepted view for the fime being or of his association
with an unregistered practitioner ; so long as the unregistered practitioner—

(@)
(b)

o)
[
TS

is in possession of one of the qualifications specified in the
Schedule; :

1s not a person whose name it has reason to believe has been
exchuded or removed from the register by the Conncil under
sub-section (1) or would be so excluded if application for
registration thereof were made.

The Counncil ioay direct that the name of aiy peisai agallist wiom

an order has been made under sub-section (1) shall be entered or re-entered,as
the case may be.
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Appeal to 26. (1) Anappeal shall lie to the Government from every decision of
Government  the Council under section 23 or section 25.
from decision . S ;
of Conncil. (2) Everyappeal undersub-section (1) shall be preferred within a period
of three months from the date of such decision.
" Bar to suits 27. No suit or other legal proceedings shail lie in respect of any act

done in the exercise of power conferred by this Act on the Governinent or the

proceedings.  Council orany of its members or office-bearers.
Notice of 28. (1) EveryRegistrar of deaths who receives notice of the death of a
deaths and person whose name he knows to be entered in the register shall forthwith
. erasure of transmit by post to the Registrar-of the Council a certificate of such death,
“a“_’cts from signed by him and stating particulars of the time and place of death.
TegISIET. '
¢ ' (2) Onreceipt of such certificate, or other reliable information regarding
death, the Registrar shall erase the name of the deceased person from the
register.
(3) Every person registered under this Act shall be exempt, if he so
desires, from serving on any inquest.
Penalty on 29. Ifaperson whose nameis not entered in the register, falsely pretends
unregistered  that it is so entered or uses in connection with his name or title any words or
person letter representing that his name is so entered, he shall, whether any person is
Eg:iie?slmg actually deceived by such representation or not, be punishable, on conviction
registered. by a Magistrate of the first class, with fine which may extend to three hundred

nipees.

30. For the purpose of any inquiry held under section 25 or of any
appeal under section 23, the Council shall be deemed to be 2 court within the
meaning of the Indian Evidence Act, 1872, and shall exercise the powers of a
Commissioner appointed under the Public Servants (Inquiries) Act, 1850,
and every such Tnquiry and appeal shall be conducted, as far as may be, in
accordnace with the provisions of section 5 and sections 8 to 10 of the Public

“Servants {Inquiries} Act, 1850.

Reservation of 31. No person other than a registered veterinary practitioner shall be
certain appoint- competent to hold an appointmert as a veterinary physician, surgeon or other
ments 10 1egis-  vetarinary officer it any hospital which is supported partially or wholly by
O oo public finds, orinany public establishment, body or institution or as a veterinary
’ officer under a locai authoriiy uniess hie is regisiered under inis Aci.

A WT T JUUETE B . A s Lo menme = s mpfaes oo
G i OIS TULIEICU 2y aily ACL Lo iy vowelinaiy

Quudified 3L
practitionet’s  practitioner or veterinary officer shall be valid unless the person signing the
certificates. etc. certificate is registered under this Act.
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(2) No prescription by a veterinary practitioner or veterinary officer

shall be dispensed by chemists unless the person prescribing the prescription

is registered under this Act.

(3) Nopersonshali be qualified to give evidence as an expert under
section 43 of the Indian Evidence Act, 1872, on any matter relating to veterinary
science unless the said person is registered under this Act.

33. (1) TheRegistrarshall once in every five years, on or before a date
to be fixed in this behalf by the Council, cause to be printed and published a
correct Jist of the names for the time being entered in the register setting forth—

(@) all names entered in the register arranged in alphabetical order
according to the surnames ;

(b) the registered address or appointment of each person whose
name is entered in the register ; and

{c) theregistered titles and qualifications of each such person, and

the date on which each such title was granted or ¢ach such

qualification was certified.

(2) The Registrar shall also cause to be pnnted and published an annual
supplement in January every year showing therein the comections made upto
the 3 1st December preceding, the list of names entered in the register, last
published. ' -

(3) Evcry courtshall presume that a person whose name isentered in
the latest of such lists is duly registered under this Act, and that a person
whose name is not so entered is not registered under this Act :

Provided that, in the case of any person whose name does not appear in
such list, a certified copy signed by the Registrar of the entry of the name of
such person in the register shall be evidence that such person isregistered
under this Act.

34. (1)} The Government may, after previous publication, make rules
for carrying out the purposes of this Act.

{(2) Inparticulss, and without prejudice to the generality ofthe foregoing
power, suchrules may provids foratl or any ofthe following matters, namelvi-—

fa} tovepnlatc elections anderthisAct

(b) toprescribethe form of the register;
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¢} toregulatethe application of fees ; _
(d} toregulatethe procedure to be followed by the Council for—
() conducting any inquiry under section 25; and

(i) disposing of appeals from the decision of the Registrar
preferred under section23,

(3) Everyrule madeunder this section shall be laid as soon as may be
after it 1s made before the Hovse of the State Legislature while 1t is in session
for a total period of ten days which may be comprised in one session or tn
two or more successive sessions, and if, before the expiry of the session in
which it is so Jaid or the successive sessions aforesaid, the House agrecs in
making any modification in the rule or the House agrees that the rule should
notbemade, the rule shall thereafter have effect only in suchmodified form or
be of no effect, as the casc may be; so however, that any such modification or
annulment shall be without prejudice to the validity of anything previously
done under that rule.

35. (1) Inaddition to the power conferred by section i2, the Council
may, with the previous sanction of the Government, make regulations —

(@) toprescribethe expenses payable to the members;

(b) to prescribe the fees chargeable in respect of any registration
under this Act;

(¢} toregulate the keeping of 'accounts ; and

fd} to prescribeconditions of service of persons appointed under.
section 14. .

(2) All suchregulations shall be published in the Official Gazite.

36, I at any time if 2ppears to the Government that the Council has
failed to exercise or has exceeded or abused a power conferred upon itunder
this Act, or has failed 1o perform a duty imposed upon it under this Act, the
Government ay, ifit considers such failure, excess orabuse to be of a serious
character, notify the particulars thereofto the Council ; and if the Council fails
to remedy such default, excess or abuse within such time as moay be fixed by
the Govemment in this behalf, it maydissblvc the Council and cause all or any

I R "
UJ. l.lu., Puwdna a.uu \Juiibﬁ U.l, lu.\.- {/U{ul\,ll w un.. \.m‘\\wl.\.-lb\'\.l and Pl 131 !wu d)-

such azency and for such peried as it may think fit:

Provided that it shall take steps as soon as may be convenient to constitute
anew Council under section 4.
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SCHEDULE
(See sections 2, 18 and 19}
Recognised Veterinary Qualifications

Part I—Recognised Veterinary degrees and diplomas granted by
Institutions in India.

Serial Institution Qualifications Abbreviations for

No. repistration

1.  Agra University Bachelor of Veterinary B.VSc. £AH.
Science and Animal
Husbandry .

2 Andhra University Bachelor of Veterinary "B.V.Sc. &AH.
Science and Animal
Husbandry

3. Bihar University Bachelor of Veterinary B.V.Sc.&AH.
Science and Animal
Husbandry

4,  Bombay University Bachelor of Science B.Sc. (Vet)
(Veterinary) :

5. Caleutta University Bachelor of Veterinary B.VSc,
Science

6. Gauhati University Bachelor of Veterinary B.V.Sc.&AH.
Science and Animal
Husbandry

7. Kerala University Bachelor of Veterinary B.VSc.
Science )

8  Madras University Bachelor of Veterinary BVSc.
Sciznce .

5. Osmania University Bachelor of Veterinary BV,
Science

10.  Punjab University Bachelor of Veterinary B.V.Sc.&AH.
Science and Animal ’
Husbandry

11.  Rajasthan University  Dachelor of Veterinary B.V.Sc. &AH.

: T Science and Animal

Husbaudry

i3, Sogar University Bachelor of Veterinary BV
Stience

i, BwSe &2

Liikai Uimverswy

Bachelor oF vengnnusy
Science and Apimal
Husbandry
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Serial Ynstitution Qualifications Abbreviatipns for
No. ' registration
14.  Vikwam University Bachelor of Veterinary B.VSc. & AH.
Science and Animal
Husbanary
15,  Assam University Graduate in Veterinary GV.Sc.
College Science
16. Bengal Veterinary (i) Graduate of Bengal GB.VC.
College Veterinary College
(i) Graduate in Veterinary
Science ) '
17. Bihar Veterinary Graduate of Bihar Veteri- GB.V.C.
College nary College
18. Bombay Veterinary Graduate of Bombay GB.VC.
College Veterinary College
9. Madras Veterinary Graduate of Madras GMV.C.
College Veterinary College
20. Punjab Veterinary (i) Licensed Velcﬁnary LVPE
College (Lahore) Practitioner _
{ii) Graduate of Punjab GPVC.
Veterinary College.
2). HaryanaAgricultural  Bachelor of Veterinary B.V.Sc. &A H.
Univerisity Science and Animal
Husbandry
Bachclor Veterinary B.VSc.&A.Sc.
Science and Animal
Science

Pazt IT— Recognised Veterinary Qualifications granted by institations outside India.

Serial Country Qualifications Abbreviations for

Ne. ' registration

i Uuiled Kingdom. Members of the Royal MRCVS.
College of Vetetinary

Surgeons
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